
IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 22nd day of  July, 2020  

Crl.M.P.No.7941/2020
in

K-4, Anna Nagar P.S. Cr.No.637/2020

V. Jeyaraman ..Petitioner/Accused
              Vs

State by:
The  Inspector of Police, 
K-4, Anna Nagar Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.E.Ganesh, Counsel for the petitioner and the CPP,  this court delivered the following:

    ORDER

1. The petitioner, who was arrested on  02.06.2020  for the offence punishable 

under Sections 379 of IPC in Crime No.637/2020 on the file of the respondent police, seeks 

bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is innocent and he has 

been falsely implicated in this case.  He is in custody from 2.6.2020 and prays for bail.

4.  On the other hand, the learned CPP submits that  this petitioner stolen away 

Jaguar Car of the defacto complainant with the help of duplicate key when it was parked in 

front of his house.  Subsequently, the property has been recovered from this petitioner.

5.  It is a case of 379 IPC.  The petitioner is in custody for more than a month. 

Property has been recovered.  Considering the nature of case and duration of custody, this 

court is inclined to grant bail.

6.  Accordingly, the petitioner is ordered to be released on bail on his executing a 

own bond for a sum of Rs.10,000/- (Rupees ten thousand only) before the Superintendent of 

the concerned prison, in which the petitioner has been confined, on his release

(a) the petitioner shall execute two sureties for a sum of Rs.10,000/ (Rupees Ten 

thousand  only)  each,  before  the  concerned  Trial  Court  within  one  week  of  regular 

functioning of the Courts.



(b)  the  petitioner  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

(c) the petitioner shall not abscond either during investigation or trial.

(d) On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioner in accordance  with law as  

if  the  conditions  have been imposed and the  petitioner  released  on bail  by  the  learned 

Magistrate/Trial Court himself as laid down by the Hon’ble Supreme Court in P.K. Shaji 

Vs. State of Kerala [(2005) AIR SCW 5560]. 

(e)  If  the  petitioner  thereafter  absconds,  a  fresh  FIR can be  registered  under 

Section 229-A IPC.

Delivered by me today

 Sd/-R.SELVAKUMAR
 Principal Sessions Judge

Copy to   :
The Superintendent, Central Prison, Puzhal, Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 22nd day of  July, 2020  

Crl.M.P.No.7942/2020
in

C-1, Flowerbazzar P.S. Cr.No.507/2020
Praveenkumar ..Petitioner/Accused

              Vs
State by:
The  Inspector of Police, 
C-1, Flower Bazzar Police Station,
Chennai. ..Respondent/Complainant

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.A.Murugavel, C.Pushparaj and R.Kothandan, Counsel for the petitioner and the CPP, 

this court delivered the following:

ORDER
1. The petitioner, who was arrested on  30.06.2020  for the offences punishable 

under Sections  395  and 397  of IPC  in Crime No.507/2020 on the file of the respondent 

police, seeks bail.

2.  The petitioner’s counsel and CPP were heard through Video Conference.

3.  According to the petitioner’s counsel, the petitioner is an innocent and he has 

been falsely implicated in this case.  He is in custody from 30.6.2020 and prays for bail.

4.   On the other hand, the learned CPP submits that the petitioner and others 

robbed cellphone and cash Rs.2,250/- from the defacto complainant at knife point.  CCTV 

footage is available.  The petitioner is involved in four previous cases and she seriously 

objects granting bail.

5.  The petitioner was arrested only on 30.6.2020.  CCTV footage is available for 

the occurrence.   The petitioner is  involved in four  previous cases.   Earlier  petition was 

dismissed on 6.7.2020 and no change of circumstances.  Considering the nature of offence 

and duration of custody, this court is not inclined to grant bail.

6.  Petition is dismissed.

Delivered by me today

 Sd/-R.SELVAKUMAR
Principal Sessions Judge



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 22nd day of  July, 2020  

Crl.M.P.No.7943/2020
in

E-1, Mylapore Police Station Cr.No.669/2020

1. N. Velu @ Vadivelu
2. N. Parthipan ..Petitioners/Accused
                       Vs
State by:
The  Inspector of Police, 
E-1, Mylapore Police Station,
Chennai.     ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.Umashankar,  Counsel  for  the  petitioners  and  the  CPP,  this  court  delivered  the 

following:

   ORDER

1. The petitioners, who are apprehending arrest by the Respondent Police for the 

offences punishable under Section 294(b), 324 and 506(ii) of IPC in Crime No.669/2020 on 

the file of the respondent police, seek Anticipatory bail.

2.  The petitioners’ counsel and CPP were heard through Video Conference.

3.  According to the petitioners’ counsel, the petitioners and defacto complainant 

are  adjacent  dwellers.   The  defacto  complainant  used  to  abuse  the  petitioners.   The 

petitioners are innocent.  False case has been foisted against them.  They apprehend arrest 

and prays for anticipatory bail.

4.  On the other hand, the learned CPP submits that the petitioner used filthy 

language  and  abused  the  defacto  complainant  and  also  assaulted  her.   The  defacto 

complainant sustained simple injury and she was treated as outpatient.

5.  Dispute between neighbours.  Simple injury.  Injured is treated as outpatient. 

Considering the same, this court is inclined to grant anticipatory bail to the petitioners.

6.   Accordingly, the petitioners are ordered to be released on bail in the event of 

arrest or on their appearance, within one week of regular functioning of Courts, before the 

XVIII Metropolitan Magistrate, Chennai on condition that the petitioners shall execute a 

bond for a sum of Rs.10,000/- each (Rupees Ten Thousand only) with two sureties each for 



a like sum to the satisfaction of the respondent police or the police officer who intends to 

arrest or to the satisfaction of the learned Magistrate concerned and on further condition that

[a] the petitioners and the sureties shall affix their photographs and Left Thumb 

impression in the surety bond and the Magistrate may obtain a copy of their Aadhar card or  

Bank Pass book to ensure their identity.

[b] the petitioners shall appear before the respondent police daily at 10.30 a.m. 

until further orders.

[c]  the  petitioners  shall  not  tamper  with  evidence  or  witness  either  during 

investigation or trial.

[d] the petitioners shall not abscond either during investigation or trial.

[e] On breach of any of the aforesaid conditions, the learned Magistrate/Trial 

Court is entitled to take appropriate action against the petitioners in accordance with law 

as if the conditions have been imposed and the petitioners released on bail by the learned 

Magistrate/Trial Court himself as laid down by the Supreme Court in P.K. Shaji Vs. State 

of Kerala [(2005) AIR SCW 5560].

[f] If the petitioners thereafter absconds, a fresh FIR can be registered under 

Section 229-A IPC.

Delivered by me today

 Sd/-R.SELVAKUMAR
Principal Sessions Judge.

Copy to :
1.  The XVIII Metropolitan Magistrate, Chennai.
2.  The CPP.
3.  The Inspector of Police, E-1, Mylapore Police Station,
     Chennai.
ss



IN THE COURT OF SESSIONS AT CHENNAI

Present: Thiru R. Selvakumar, B.A., M.L.,  
 Principal Sessions Judge 

Wednesday, the 22nd day of  July, 2020  

Crl.M.P.No.7944/2020
in

Crl.M.P.No.7912/2020
in

J-3, Guindy P.S. Cr.No.665/2020
Munees @ Muneeswaran        ..Petitioner/Accused

`               Vs
State by:
The  Inspector of Police, 
J-3, Guindy Police Station,
Chennai.       ..Respondent/Complainant.

This  petition  is  coming  on  this  day  before  me  for  hearing,  upon  hearing 

M/s.A.Gurumoorthy,  Counsel  for  the  petitioner  and  the  CPP,  this  court  delivered  the 

following:

ORDER
This application has been filed to amend the name of the petitioner in the bail 

order dated 20.7.2020, passed in Crl.M.P.No.7912/2020.

2. The petitioner was granted bail by this court in Crl.M.P.No.7912/2020, on 

20.7.2020.   According to the petitioner’s counsel,  the name of the petitioner has been 

mentioned  in  the  petition  as  “Muneeswaran  @  Poomunishwaran”.   However,  in  the 

remand report his name was mentioned as “Munees @ Muneeswaran”, hence, he could 

not come out from the jail, thus, seeks for amendment.

3.  Learned CPP has not raised any objection.

4.   Considering  the  same,  this  court  is  inclined  to  amend  the  name  of  the 

petitioner  in  the  order  passed  in  Crl.M.P.No.7912/2020.  Accordingly,  the  petition  is 

allowed.

Delivered by me today

 Sd/-R.SELVAKUMAR
   Principal Sessions Judge

Copy to :
The Superintendent, Sub-Jail, Saidapet, Chennai.


